IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH,

0.4, NO.1364/89

Shri S.L. Chamoli
VS,

Union of India and Others

CORAHM

Hon'ble Shri J.p. Sharma, Member
For the dpplicant

For the Respondents
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1. Whether Reporters of Tocal papers may 's allowed
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The applicant, while he was working at FRI, Dehradun,

filed this application ass211ing the entry of adve

communicated to the applicant by the order dt.1.1.1986 for the

period from  1.1.1985 to 201.9.1985.

The respondents, however,

contested this *pp11cat10n, but it appears that the applicant

has sometimes retired on guperannuatwon in 1990, This

application, therefore, is not pressed by the Tearned counsel

for the applicant because the
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desires could have been of use in

In view of this fact, the
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elief which the applicant
service at th t time only.

application is disposed of

25 having withdrawn and ‘having become 1nf|uctuou“

&“’Vw———)

(J.P. SHARMA)
MBER - (J)

P

.

i ua).m«t.md&@‘ L s i




